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ﬂ”"’ﬂ"f Wnuuxt ' admission. Str.C.G5.5.C Mr S,Ali is present.
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Adjourned.
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of admission.
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' ?9 6.94" . Learned counsel dr M Phanda

submlts for permission to join 11 appl
_cants -in slngle appllcatlon under
provision of Rule 4(5) {(a) of the Coddai
(PrOuedure) Rules, 1987. Perused the
appllcatlon.,Cause of action and reliefs

‘sought for are common to all the appli-

Cahts.“Prayer to join 11 applicants in

- this 51ngle application is- alloued under
the provision of Rule 4(5) (a) of the
C.hA, T {Procedure) Rules 1987,

S Heard learned counq%& ﬂr J. L.;ar—
kar on’ behalf of 11 aapl{qﬁhts. Perused

" the statements of grievdnces and reliefs
sought Foﬁ in this application,

. This application is admitted.
Issue notice on the respondents Qnder
Registered Post. Learned Sr.C;G.S.Cfmr
S.Bli receives copy of this applicaﬁion
ané prays for six weeks time to file
rounter. Tlme alloued as prayed“for,

Llstton 19.8.1994 for counter

and Further orders.
f Hpard couhsel of the p_g.;‘tles on
the lnterlm relief praveIwSKppllcants

are in serv1ﬁe as LCasual 0quer RelLeF

sought for is to reqular*se their

serV1ces. The respondents are directed

not to- termlnatp services of the appli-
' cants during pendency of Lnls applica-

tion. ‘
o Also heard counsel of the parties
on the second interim relief brayer.
Issue notlce on the respondenfs to shou
cause as to why direction should not be
lssued to pay minimum in the pay scale
of Rs.750-940/-per month to the appli-
cénts till regularisation of their
services. . _: -

. List-on 19.8.1994
Pendency oF this appl l?&thﬂ\ohall not
be a bar For the respondents ta give

for show cause.,
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for the respondpnts. At the reguest of

'YNk.o.All thhte weeks time is granted

| ; for the counter,
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t 6=2=951 " Learned counsel Mr,M Chanda for
‘ ) ! the applicant is present. Mr,A,K,GChoudhury
£.3,94 : ' Add1,G.G.S.C, prays for four weeks ‘time
) , : 'for subm1551on of written statement on
ZQ@?L””V 235894 ' behalf of M. S Ali Sr,C.G.S, C%'Tlme '
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written statement.,
Adjourned for orderS to 27.6.95.
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’ 27=6=95 Four weeks for c{:simte'r."l Adjourned
to 7-8-953

Conndine Iy il | o Lt
N . ) . _ - M((_—_— ' {
A \x T N . Lt . Vice~Chairmn |

. -  lm - Memder

. 8-8=-95 - ‘Mr .M.Chanda for the applicant,
‘ © Mr.S.Ali, Sr.C.G.S.C. for the respondents.
4 weeks for written statements.
'Adjourned to 6~9-95 for orders .
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19-2-06 "MIMeChanda for the applicint, Leave
- = - note of Mr.8,A11, 5r.C.6.5.C. for the
respondents. Thé respondents are aiven
48 last opportunity to file their written
‘ statement within four weeks from to-day.
o Subject thereto 0.A, adjourned for hearing
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; Q—e é't” (’W’ 74‘/35 -4.96 Mr M.Chanda for the applicant.Mr.

S.ALli,Sr.C.G.5.C for the respondents.

XLW\" 22 (/\ﬁ( o 4 Counter has not been submitted.

v o . O.A. to be listed faor hearing on 4.6.
N - e . ) ‘
8{0& 96. In the meantime respondents may
/w : submit written statement with topy

to the -opposite party.
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4"9‘%\@” ’ ' 1 4+.6.96 - Learned counsel Mr M.Chanda for
:9 @/SW /Qﬂ i ~ the applicant. .
' - &-:\A t ‘ Mr Chanda submits that the applicanta
_ in this 0.a. desire\ to withdraw the 0.aA.
M%D ’ ‘ ) and they have accordingly informed this
2lb | Tribunal by letter dated 23.2.96 which
el is in record. In the circumstances the
_%LL ) ' application is dismissed on withdrawal.
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